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(R) damdl i, e, g Y duden =, oiftfe duden Wl & Wy ywa & s
A HETIETRIeTsh i a1fteh T e R T=aare &l 9&qa & S, s
I el = faum 9w & 92d W wEE.

el 2R FRON H FHUA

AT TOEd I TH AW R fufim, 29%3 (ShEIER { W R]%%¥) W HW qRR H ¥E SueH ¥ fF
Jardl & el W Hule T5d TR % e gud wE wdd Haden Wed g % ST, deger, TS H
Tl % oRarel t |ulen, SeerR, e fafa daden gR @ S @l R

. Wed o emEm A, oot e # ue fawiw &1 ® for vura % dwed @ Saden, Seere, uEE Ay
Todenm g S =Ry ok 9Ra % FEEe 9w geriEl wiees g Ul i GOden 1 aediel Areed 3R
IUFT g fopen W wfEw, aogve gEEl @, Gureis, g fafa duden @t affe dwden RO uRa &
Tz au merrEl qdsted ® aifie qe-s! e i & @y faum 9w & 9ed | @ 9 9

3. Wed fam o & Swied fawifet w gf 9, g fatwew fea o ¢ fe qa sfufem &t am ek o
Fefifea weiem fepan .
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MADHYA PRADESH BILL
No. 20 or 2011.

THE MADHYA PRADESH PANCHAYAT RAJ AVAM GRAM SWARAJ
(SANSHODHAN) VIDHEYAK, 2011.

A Bill further to amend the Madhya Pradesh Panchayat Raj Avam Gram Swaraj
Adhiniyam, 1993.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-second year of the Republic
of India as follows :—

Short title. 1. This Act may be called the Madhya Pradesh Panchayat Raj Avam Gram Swaraj
(Sanshodhan) Adhiniyam, 2011.

Substitution of 2. For Section 129 of the Madhya Pradesh Panchayat Raj Avam Gram Swaraj Adhiniyam,

Section 129. 1993 (No. 1 of 1994), the following Section shall be substituted, namely :—

“Audit of “129. (1) The accounts of the Panchayats shall be audited by the Director, Local Fund

Panchayats. Audit and the Comptroller and Auditor General of India shall give technical

guidelines and supervision over the audit of Panchayats.

(2) The annual audit report of Director, Local Fund Audit on Panchayats along with
the annual technical inspection report of the Comptroller and Auditor General of
India shall be submitted to the Governor, who shall cause the said reports to be
laid on the table of the Legislative assembly.”.

STATEMENT OF OBJECTS AND REASONS

Section 129 of the Madhya Pradesh Panchayat Raj Avam Gram Swaraj Adhiniyam, 1993 (No. 1 of 1994)
provides that the accounts of Panchayats shall be audited by the separate and independent audit organisation under
the control of the State Government. Accordingly the account of the Panchayats in the State is being audited by
the Director, Local Fund Audit, Madhya Pradesh.

2. The 13th Finance Commission has recommended in its report that the accounts of the Panchayat should
be audited by the Director, Local Fund Audit and the Comptroller and Auditor General of India should give technical
guidelines and supervision over the audit of Panchayats. Thereafter the annual audit report of Director, Local Fund
Audit on Panchayats along with the annual technical inspection report of the Comptroller and Auditor General of
India should be laid on the table of the Legislative Assembly.

3. In view of the aforesaid recommendation of the 13th Finance commission, it has been decided to amend
Section 129 of the principal Act suitable.

4, Hence tHis Biil.

BHOPAL : GOPAL BHARGAV
DATED, the 6™ July, 2011. Member-in-charge.
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